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and the telephone people. This problem can be 
solved by having conduit pipes. To my mind, 
if you have a system of underground conduit 
pipes through which the cables will pass, this 
problem can be solved. For laying 
underground conduit pipes, the Telephone 
Department will require more money. I would 
also request the Minister to look into this 
matter. 

Lastly, I would like to cite only one example        
of        working        during the        emergency        
period.      One gentleman, Shri Haripada 
Ghosh, who is an upper Division Clerk in the 
Calcutta Port Trust, has been submitting 
memorandum  after  memorandum.     I have 
raised this question in this august House many 
a time. He was the first person to point out that 
crores of rupees  are  being defalcated  or     
taken out by some unscrupulous people from 
the Calcutta Port Trust by under-invoicing  and  
over-invoicing.  He     has submitted  many  
memoranda   on   this question and on the basis 
of these memoranda,  an inquiry has been made 
both   by  the  Public   Accounts   Committee  
and  the Ministry of Shipping and Transport. 
Most of his allegations have been found to be 
correct.   Unfortunately,     this     gentleman,     
Mr. Ghosh, has been suspended from the 
Calcutta Port    Trust.  He    has been under 
suspension for the last 8 months.  No  action 
has  been  taken.   Who can take   action? The 
Financial Advi-ser who is the punishing 
authority in Calcutta Port Trust is the culprit 
also. That means that they are not appointing  
any  independent  committee     to enquire  into 
the whole thing.   Without giving any show 
cause notice or any chargesheet, he has been 
simply kept under  suspension  for  the     last 
eight months.  So, I would like     the Shipping 
Ministry to look into it. Sir, another trouble is 
whenever I    want to put any question or any 
Short Notice Question, there is no Minister of 
Shipping and Transport to answer and this 
matter is pending for a long time and no action 
has been taken in   the case of this poor fellow. 
Thank you, Sir. 

STATEMENT BY MINISTER 

Resignation of Justice Mathur as 
Commission of Inquiry into the Affairs of 

Maruti Concerns—contd. 

THE VICE-CHAIRMAN (SHRI 
MAQSOOD ALI KHAN); Before I call upon 
the next speaker, I request the hon. Home 
Minister, Mr. Charan Singh, to lay before the 
House the papers to which he referred earlier 
this morning. 

SHRI CHARAN SINGH: Sir, as decided 
by you, I lay on the Table Of the House a 
copy each of the four letters that I promised 
this morning. [Placed in Library. See No. LT-
762 77] 
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SHRI K. S. MALLE GOWDA (Karnataka): 
Sir, speaking on the Appropriation Bill, I 
would like to lay-stress on a vital subject 
which should be the concern of every 
overpopu-lated and developing country in 
Asia and Africa, namely, population control. 
In these poor countries,, health, wealth and 
annual income of each and every family is 
inter-linked- 'With family planning.   It has a 
direct bear. 
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ing on increasing the incomes of the poor 
masses and the middle classes, raising their 
living standards, making their thoughts 
beautiful, human and humane and making 
their country beautiful and bountiful. If the 
promise of the Janata Party to end poverty in 
ten years is not to become just an election 
slogan like the 'Garibi Hatao' slogan of the 
former Congress Government and if this is 
not to prove a false promise at it •did, the 
Janata Government should, in all seriousness 
and determination achieve success in family 
planning in our country. 

Sir, population control in a developing 
country like ours is a great economic reform. 
It is a great so. cial reform. It amounts to a 
great political reform if all the political 
parties in this country sincerely support the 
programmes to bring down the population 
growth rate,, for, then it means that they are 
interested in eradication of poverty of the 
people rather than in its) continuation, to 
make a political base out of it. 

For the benefit of the democracy-loving 
people of India, I want to quote Sir Julian 
Huxley here: 

"Sir Julian Huxley, eminent British 
scientist, told the Sixth International 
Conference on Planned Parenthood held at 
New Delhi in 1959, that India's position in 
the matter of population was crucial. 'She is 
the largest democratic underdeveloped 
nation not only in Asia but in the world. 
Failure' to solve her population problem 
will be a political and social disaster! 
Sucess will secure her leadership in Asia 
and give hope to the world at large,' he 
said." 

In a brilliant article in The Hindu entitled 
'Tyranny over the Mind',, Mr. Aldous Huxley 
asserts that 20 years from now—he said this 
in 1959—all the world's overpopulafed and 
underdeveloped  countries  will  be     under 

some  form of  'totalitarian  rule'.   He 
continues. 

"Whenever the economic life of a nation 
becomes precarious, the Central 
Government is forced to assume additional 
responsibilities for the general welfare. It 
must work out elaborate plans for dealing 
with a critical situation. It must impose 
ever greater restrictions upon the activities 
of its subjects, and if, as is very likely, 
worsening economic conditions result in 
political unrest, or open rebellion, the 
Central Government must intervene to pre-
serve public order and its own authority. 
More and more power is thus concentrated 
in the hands of the executives and their 
bureaucratic managers. But the nature of 
power is such that even those who have not 
sought it but have had it forced upon them, 
lend to acquire a taste for more. 

'Lead us hot into temptation', we pray 
and with good reason; for when human 
beings are tempted too enticingly or too 
long, they generally yield. 

'A democratic constitution is a device 
preventing the local rulers from yielding to 
those particularly dangerous temptations 
that arise when too much power is 
concentrated in too few hands.' 

'Such a constitution works pretty well 
where, as in Britain or the United States, 
there is a traditional respect for 
constitutional procedures. 

Where the republican or limited 
monarchical tradition is weak,, the best of 
constitutions will not prevent ambitious 
politicians from succumbing with glee and 
gusto to the temptations of power. And in 
any country where numbers have begun to 
press heavily upon available resources, 
these temptations cannot fail to rise. 
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Overpopulation leads to economic 

insecurity and social unrest. Un-rest and 
insecurity lead to more control by the 
Central Government and an increase of 
their power. In the absence of a 
constitutional tradition, this increased 
power will probably be exercised in a 
dictatorial fashion. 

Even if Communism had never been 
invented, this would be likely to happen. 
But Communism has been invented. Given 
this fact, the probability of over-population 
lead, ing through unrest to dictatorship 
becomes a virtual certainty. It is a pretty 
safe bet that, 20 years from now, all the 
world's overpopu-lated and  
underdeveloped countries will be under 
some form of totalitarian rule." 

Sir, I am sure that in these discerning days 
the Indian people who are generally wedded 
to human values and human development 
would not like to go under the political 
systems which curb the human spirit which 
deny fundamental rights and human freedoms 
and suffer the way their brothers and sisters 
in China, Russia or Cambodia or Vietnam are 
suffering. Therefore,  it  is for the Indian 
Government and Parliament to ensure  that 
the economic growth in this country is quite 
rapid and far outpaces the population growth. 

Sir, I want to make a few sugges. tions 
about Nagaland, Mizoram, Manipur, 
Arunachal and other smaller States. As you 
are aware. Sir, in the eastern States there is 
some unrest. "We are also seeing that Mr. 
Phizo from London has some influence over 
the Naga People. In all the eastern States the 
population in total is less than about 50 lakhs. 
But they are sensitive States. Our India is a 
very vast country and it has vast resources 
and it would not be difficult for us to allot 
more funds for   these eastern 

States. The existing allotment of funds is not 
sufficient. It could be trebled or it could be 
even four times of the existing allotment. We 
can win their hearts by making more 
allotment of funds. When Phizo from London 
can influence them, can our Prime Minister 
and the Government not easily influence 
them by spending more money for them and 
ameliorating their hardships. I, therefore, 
appeal to the Finance Minister to allot more 
funds for the welfare of these hilly areas. 

If the Janata Government is to make an 
impact on the mind of the poor masses in this 
country,, it must concentrate on providing 
them with the minimum needs within a 
definite period of ten to fifteen years. 

In this context, rural housing and rural 
water-supply assume greater importance. Sir, 
our shortage in rural housing, including the 
bulk of sub-standard houses to be rebuilt or 
substantially improved, is about 7 crore 
houses. Even if two-thirds of them to be 
rebuilt or improved, we need a colossal sum. 
"of about Rs. 30,000 crores. 

This sorry housing position alone shows 
how poverty is perpetrated in rural India. 
There is need to make a massive effort to 
stimulate savings in rural India by increasing 
the incomes of the rural families so that they 
could invest in better agriculture,, better 
housing and better living. There is imperative 
need to change the invidious urban-biased 
policies of the former Congress Government. 

As a first step in providing houses to the 
poor and the weaker sections of society, I 
would urge upon the Janata Government to 
provide the Harijan and Girijan families with 
free houses. Government of India should give 
an outright grant of Rs. 100 crores annually 
to the States so that 21/2 lakh houses, costing 
Rs. 4,000/-each, can be built each year and 
gifted to the poor Harijan and Girijan 
families in the country. 
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With these few words, I thank you very 
much, Sir. 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Vice-Chairman. Sir, we are coming to the 
close of the Budget Session and I must say 
that from what we have been listening to, it is 
very difficult to say exactly how this 
Government wishes to proceed in economic 
spheres. But before I speak on the economic 
subjects, may I have a word or two on the 
general political situation and on political 
issues? 

Sir, it is not accidental that the 
Government party is not in a position to 
present a, snail we say. reasonable image as a 
functioning body. This is due to the fact that 
it seems that big rivalries, internal rivalries, 
are going on in what is called the Janata Party 
hut which, actually, is a morcha. Only today, 
in the newspapers we read Shri Jagjivan Ram 
complaining that the parties have not merged. 
Yet we have the signboard of a single party. 
As we have been watching from here and also 
we read newspapers, we do find that intense 
fighting is going on. I say these things 
because it is the ruling party, on if you like to 
call it anything else, the ruling body in the 
country. 

Well, Sir, 1 hope my friend, Mr. Advani, 
will not misunderstand me, but it does appear 
that our friends of the .Tana Sangh and the 
BLD have made a very formidable 
combination in order to get the better of the 
situation within the party and the others are 
feeling somewhat disappointed, disenchanted 
and somewhat frustrated. Now, Sir, this in 
fight is affecting policies also. It does seem 
that behind the veneer of the Janata Party and 
the facade of the consolidation, broadly, of 
janata power, we find a consolidation of the 
combined power of the BLD and the Jana 
Sangh. It is rather interesting these days when 
we see the RSS journal, the Organiser, com-
ins out in sharp attack against Mr. Morarji 
Desai, the Prime Minister of the country. I do 
not know how to interpret it but those who are 
more 

4   P.M. 

conversant with the subject will enlighten us 
as to why it is happening in this manner. Sir. 
Mr. Morarji Desai has said that for overriding 
circumstances he could not complete the 
ministerial team. We are not interested in 
that. We would only like to be enlightened 
about the circumstances which are coming in 
the way of, what is called, the completion of 
the formation of the ministerial team. It is 
their business but we would like to hear 
something from the Government as to how 
they want to proceed in this matter. 

Here we find that all kinds of things are 
seaid and done. If you hear Mr. George 
Fernandes, you have one idea of the 
Government; if you hear Mr. Rajnarain, you 
have another idea of the Government; If you 
hear Mr. Charan Singh, you get a different 
view of the Government; if you hear some-
body else, you get another view of the 
Goernment. Now, this is what is happening 
today. They seem to be in great confusion. 
And, as far as our friend, the Finance 
Minister, is concerned, he seems to know his 
mind because he is going full steam ahead 
with the free enterprise concept of economy, 
giving concessions right and left to the 
monopoly capital in the name of investment 
allowance and under various other heads. We 
are now having such a situation. 

Sir, what is happening to the other 
problems? I have got before me the 
Janata manifesto. Now, Sir, where is 
the Bill to repeal the MISA? The 
Government gave a solemn assurance 
in the President's Address that the 
MISA would be repealed. But there is 
no such proposal before us. Well, what 
happens to MISA? We are told that a 
Constitution Amendment Bill will 
come. We are for retaining the good 
amendments that have been made in 
the interest of the people but wc are 
certainly interested in deleting the 
anti-people and      anti-democratic 
amendments which have crept into the 42nd 
Constitution Amendment Bill. Why should it 
not be possible for the 
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Government to hold consultations with 
the opposition in order to come to an 
agreement in the changed situation at 
least to delete those amendments which 
are outrageous, which are anti-people, 
which are anti-democratic and do not 
conform to any democratic standard? It 
is possible to do so that way.   That is not 
being done. 

Mr. Charan Singh has declared that the 
emergency provision, article 352. should 
go. We welcome that statement. We do 
not want the emergency provision in our 
Constitution. But what is the use of 
making speeches? Where is the Bill for 
deleting article 352 and Other relevant 
articles in order to do away with the 
outrageous provision in the Constitution 
which has been so grossly misused in the 
past by the previous Government? Come 
forward with a Bill. 

Sir, we have been told that all political 
prisoners will be released. Even now, 
thousands of prisoners are there —some 
under trial, some convicted. Why is the 
Central Government not taking the 
initiative in getting the prisoners 
released? Many of the States are now 
under the Janata Government. Take the 
step. Sir, steps are not being taken. On 
the contrary, Mr. Charan Singh is asking 
the political prisoners —Naxalites, as 
they call them—to give an undertaking. 
That was not the commitment in your 
election manifesto, to ask for an 
undertaking of that type. This has 
encouraged some of the State 
Governments not to release them. 

I was a little shocked and surprised 
when I read in the newspapers that the 
Chief Minister of Andhra Pradesh was 
relating, in the Assembly, the atrocities 
committed by the Naxalites whereas his 
Government is in the dock for having 
committed tortures and killings. Do I 
understand from the Chief Minister of 
Andhra Pradesh that if a citizen commits 
a crime, the Government is entitled to go 
and shoot people at sight, carry on torture 
in the police lock-up, beat up people and 
kill them? Well, a civilised Government 
does not    behave in 

this manner. It is unfortunate that the 
Chief Minister of Andhra Pradesh should 
have taken this position. When he should 
be explaining the conduct of the 
Government of Andhra Pradesh, he has 
been explaining how the Naxalites 
committed offences, which does not 
entitle him to do all the things that the 
Andhra Pradesh Government has done in 
Srikakuiam and other places by arresting 
the political people, by killing the people 
in the so-called encounter that never 
existed. Sir, such things are happening. 
Now, I do not want to go into this kind of 
thing. 

Here again I find a statement by Mr. 
Morarji Desai—there is a political point I 
wish to make—that he has discovered that 
he is very close to Mr. Jimmy Carter. 
Well, it has been stated here: "...Mr. 
Morarji Desai told the group of professors 
from South California who called on him 
at New Delhi on Monday... Mr. Desai felt 
that in this matter he would get more 
sympathy from the U.S. President Mr. 
Jimmy Carter than from anywhere else. 
"President Carter seems to be believing in 
the same values that I do. The setting is 
different and there may be differences in 
details, but we agree on fundamentals." 
Sir, on what fundamentals Mr. Morarji 
Desai agrees with Mr. Jimmy Carter, I 
should like to know. Let him tell us. I am 
reminded of many other past statements, 
but I am not going into that matter. When 
Mr. Jimmy Carter is carrying on arms 
race all over the world, building Diego 
Garcia, giving weapons to the countries 
hostile to us, in order to intimidate and 
pressurise us, on what fundamentals does 
he agree, I should like to know. Sir, you 
will be surprised to know that the 
Pentagon is spending 50 million dollars 
per hour on military. Under Jimmy 
Carter, the Defence budget of the United 
States of America has gone up by 10,000 
million dollars, whereas he had promised 
to reduce it. So many other acts are being 
committed by the U.S. administration. Sir, 
this is not an accidental thing. Of course, 
we have no quarrel with the American 
people. 
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In the matter of foreign policy, I am 
surprised to find that Mr. Morarji Desai 
the Prime Minister, and Mr. Vajpayee 
place the Soviet Union and the United 
States of America on the some footing 
vis-a-vis Diego Garcia military base 
whereas we as a nation are committed to 
the dismantling of the base. They ignore 
the facts. In 1973 and this year when Mr. 
Gromeiko came here, the Soviet Union 
gave us assurances and again and again 
reiterated their stand for the abolition or 
dismantling of the military base in the 
Indian Ocean and that they want to turn 
the Indian ocean into a zone of peace. 
Now, we find that the policy is being 
changed in that direction. Mr. Morarji 
Desai in the other House said that he 
wants to save Asia from what he calls 
two Super Powers in the Indian Ocean. 
Never did we hear such things before. 
This has not been the position of India. 
Are we changing the foreign policy of the 
country? Is it the definition of our 
dynamic and flexible foreign policy, of 
genuine foreign policy? This is what I 
should like to know from the Govern-
ment. Therefore, I need not go into this. 
The only thing that I would like to say is 
that various intrigues, as I referred to 
yesterday, are going on. Hon. Members, 
you are very good people here. As you 
have been sitting here, in some important 
bungalows in some houses, intrigues are 
going on in the style of bringing a coup 
d'etat some day. It may be a 
parliamentary ccup d'etat. I do not know 
which lea-der is maintaining connection 
with which leader in this House or out-
side  the House. 

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal): None of this 
House. 

SHRI BHUPESH GUPTA: Very 
good, I am re-assured. It may be outside 
the House, if you like. Sir, the real 
leaders are outside the House. But now 
that is beside the point. Now that is 
going on. Therefore. Sir, let us settle 
down to work. Let all of us settle down 
to work now that the elections are over. 

Sir, coming to the economic policy, 
where is the policy on bonus? Why has 
the Bonus Act as it was before it was 
amended by an ordinance and then by an 
Act in 1975, not been restored? Why has 
the bonus cut not been restored to 8.33 
per cent? The Government is committed 
to it. The ruling party is committed to it. 
Having accepted that, why are they drag-
ging their feet over this pattern? Why is 
the CDS accumulation not being returned 
in cash to the employees and workers? 

Sir, now new theories are being spun 
out by this Government. On the one hand 
they are talking of economic 
development. It seems that Mr. Charan 
Singh has become the greatest economic 
theoritician of the Government. The 
Planning Commission has been 
reconstituted. We do not know what 
ideas are being given. Mr. Charan Singh, 
Jagjivan Babu, Mr. Morarji Desai, all are 
there in the Planning Commission, but 
you do not have a Planning Minister yet. 
I should like to know who will be the 
Planning Minister. There is no Planning 
Minister. They have all crowded it. 
Dangerous ideas are being put. What are 
these ideas? 

First of all they talk of primacy of 
agriculture. Agriculture should get 
attention in our country. It is a vital 
sector of our economy. An overwhelm-
ingly large population of our people 
sustain on it. But where is the assurance 
for radical land reforms? Will these 
legislations which are already on the 
statute book be implemented? Nothing is 
said about them. Sir, agricultural workers 
are suffering. Poor peasants are there 
who may be given necessary assistance 
in land, inputs and other things they 
need. There is no suggestion at all. On 
the contrary, there is emphasis to build 
up capitalism in agriculture and a kulak 
economy. 

Sir, the advent of the Janata Power at 
the Centre meant marching order for the 
landlords in the villages, and the moment 
they came into power the landlords 
thought that it was their power and    
went into    action    on at 
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Harijans, against the poor peasants and 
against agricultural labourers. All over the 
country today the landlords are blood-hound 
hyenas are On the rampage against the 
Harijans, the manhood of the Indian nation 
and they are attacking them day in and day 
out. The Bihar incident is one of the incidents. 
Shri Morarji Desai has written letters to the 
Chief Ministers asking them to stop these 
attacks on the Harijans. But, what steps have 
been taken? Everyday, to our shame, to our 
sorrow and to our agony, we read that the 
Harijans are being attacked; they are being 
attacked in their homes and in their fields by 
the landlords who lake the Janata power as 
their own power. That characterises the Janata 
power. Sir, that is why I say that something is 
going wrong As we are talking here, what is 
happening in the industrial field? Sir, the 
monopolists are the happiest today. How, of 
course, the monopolists change their political 
hue and colour, you know very well. We have 
got many of them. For example. Mr. K. K. 
Birla who was, well, a man of the caucus— 
around the caucus, not actually the man of the 
caucus—said in London on August 10 last 
year which I am quoting: 

"It (emergency) has created a 
remarkable transformation in India, 
generated a sense of national discipline, a 
feeling of national involvement and 
accelerated economic growth." 
This is what he has said. And he paid 

tributes to the previous Government. Now 
they are paying tributes to you. That is how 
they behave, the monopolist class. Now, we 
have got the Indian Express group. The 
Indian Express group also did a lot of things 
at that time. According to the information 
supplied to me by the Government, during 
1975-73 or last year, the Indian Express 
group got nearly Rs. 12 lakhs by way of 
advertisements from the Central Government. 
It is there with me. I have also got the figures 
for other papers.   The Birla paper got 

about Rs. 11 lakhs and so on. Now these are 
the papers which have now shifted their 
loyalties to you. They are supporting you. But 
how do the people feel? That is most 
important. Industrial development by giving 
con-cession.3 to the monopolists, by fostering 
monopoly capital, by denigrating the public 
sector, can never take place. 

Sir, in the name of Gandhian way, they are 
giving up some of the basic concepts of our 
national economy, as if Gandhiji was opposed 
to Jawaharlal Nehru, as if before he died, he 
made a testament disowning Jawaharlal 
Nehru. Now they do not like the name of 
Jawaharlal Nehru. I had been in this House 
when Jawaharlal Nehru was sitting there. We 
differed ideologically, we differed politically. 
That is why he sat opposite. But at the same 
time, we were functioning in a developing 
country at that time, as indeed we are 
functioning now. We had some common 
ground also. What was that? It was the 
development of the Indian national economy 
against the forces of colonialism, neo-
colonialism and imperialism. What has 
happened to it? It is being given Up by this 
Government. Today they are borrowing from 
the World Bank. World Bank ideas have been 
borrowed by this Government; IMF ideas 
have been borrowed by this Government. Mr. 
Asoka Mehta was talking in the old days 
about back-seat driving. It has already begun 
in our country. I would not say it is back-seat 
driving. Now those ideas are at the wheel 
when the vehicle is moving. Sir, this is 
happening as far as the industrial sector is 
concerned. The public sector in  denigrated by 
them. 

The public sector has been frozen whereas 
the monopoly-dominated private sector has 
been given a lot of encouragement by these 
people. Today we find in the papers that Mr. 
Shanti Bhushan revealed in the other House 
that the assets of Tatas and Birlas taken 
together have gone up to well over Rs. 1,454 
crores or so. The figure has been given. At 
the time of independence    Birla's assets 
amounted to 
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Rs. 50 crores and those of Tata. Rs. 150 
crores or so. Today between them, they 
possess assets worth nearly Rs. 1,460 
crores or 80. This has happened. Now 
they are giving concessions to them. In 
this Budget, what has happened? The 
economic policy has been so contrived, 
so formulated, that the savings of the 
society will go to the monopoly 
dominated private sector, and the 
Government will not be attracting them 
because things have been so arranged. 
Development rebate, industrial 
development allowance, investment 
allowances, rebate on capital gains and 
many other things have been given. Is 
that the way  to    industrialise    the    
country? 

Much is said about the small industry. 
Crocodile tears are shed. But I would ask 
the Government: Who is responsible for 
the precarious situation in which the 
small industry finds itself today? They 
have the problem of finance, they have 
the problem of marketing, they have the 
problem of production. And it is the 
monopoly capital which is just crushing 
them and squeezing them. And the Gov-
ernment is supporting the monopoly 
capital. 

Now, are you going to help the small 
.sector in this manner? So, that is again a 
plot. What do they really want? They 
want free enterprise. It is surprising that 
Mr. Palkhiwala has become the greatest 
spokesman, at the non-official level, over 
the radio and in the press, of the 
Government's economic policy. I heard 
him giving his talk on the Budget, and he 
praised our Finance Minister in glowing 
terms. He has been praising all of them. 
Now Mr. Palkhiwala has come. 
Committees are being appointed. Mr. 
Palkhiwala has been appointed the head 
of the committee to go into the question 
of income-tax and other taxation matters 
and so on. Today we find that the MRTP 
Act will be reviewed—by whom?—by 
Mr. Hegde. We have seen him in the 
Supreme Court as a judge. He was the 
man strongly wedded to monopoly 
capital, the ideas of monopoly capital.   I 
hope he will not be there 

if he becomes the Speaker. It is not my 
job to say who should be or who should 
not be the Speaker. But these are your 
choices. This is how you are going ahead 
in such matters. Sym-ptoms are very bad. 

Now, Jawaharlal Nehru is attacked as 
if Jawaharlal is the cause of all the ruin, 
the cause of all the sins that had been 
committed. Mr. Charan Singh has been 
making public statements openly 
denigrating Jawaharlal Nehru. We have 
differences; we have differences openly. 
But jet us not denigrate people in the 
wrong way. Certainly we have to im-
prove upon what they have left. There 
was much wrong. But today denigration 
of Jawaharlal has started in the same way 
as President Naiser, Gamal Abdul 
Nasser, was being denigrated in Cairo 
and Egypt in order to push certain other 
ideas. It is not accidental. 

Denigration of Jawaharlal is part of the 
philosophy of this Government, and they 
take the name of Gandhiji. May I know 
how many Members opposite know it? 
Did Gandhiji say Jawaharlal was not to 
become the Prime Minister of the country 
after independence? Or did he suggest 
that he should be the Prime Minister of 
the country, of free India? I can 
understand our RSS friends doing it. But 
when Mr. Charan Singh and others are 
doing it, I say, Jawaharlal would have 
said, perhaps in his own way, "Well, you 
too Brutus!" That is what he would have 
said. All  these gentlemen who come from 
Congress origin have grown in the 
shadow of Jawaharlal Nehru and 
Mahatma Gandhi. Today under Janata 
power, having gone with other elements, 
they have started disowning the alma 
mater in the political life of the country. 
What a shame I What a bad standard to 
set before the nation! This is happening. 
Industrial development as such is in 
jeopardy. The whole thing is being 
reversed completely in a subtle manner. 
Mr. Patel has undertaken the task of doing 
in a subtle way what perhaps another 
Minister would do in a rather crude and 
vulgar way. 
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They  say  we want    employment-oriented 
industry. What employment-oriented?   Who   
will   give  them  employment?  How  will 
employment be created?   Today   we  have  got  
about one crore registered unemployed people. 
But even Government papers say by next year 
the unemployed number may go to six crores 
taking all types of unemployed into account. 
The public sector is being denied its due. And 
do you think this way you can create 
employment  in  the industry?    What is the 
record of the    industry?    The industry in the 
private sector does not offer employment 
opportunities.    The rate of growth of 
employment opportunities in the private sector 
is lower than the rate of growth of   employ-
ment    opportunities    in    the    public sector.    
And yet they say that    the private sector will 
create employment opportunities.   Sir, in the 
rural areas employment   opportunities   can   
never be created even to the minimum extent 
unless the land reforms are implemented,  the  
problems  of  agricultural labour and poor    
peasants   are solved  and agriculture  is helped    
at the   grass-root level by giving assistance to 
the people engaged in it and not by diverting 
funds to kulaks and rich    landlords—the 
mainstay   of the Jatana    support in the   rural    
areas. Therefore I say these are bluffs and they 
have to be exposed today by us In the 
opposition. 

Sir,  economy    is    being    distorted. What 
will happen to our aim of self-reliance when 
multinationals are being invited to come and 
invest    in    this country?    Today there is 
rejoicing in the western circles.    In the western 
Aid India Committee or Consortium, whatever 
you  may  call  it,   there  is satisfaction that this 
Government has come to power and they will be    
resuming help.   On the issue of uranium for 
Tarapore they were blackmailing us till  now.    
Now they have decided to send a shipment of 
uranium to us. The next shipment, we do not 
know when it will come.    But it is  clear to 
those who  are    following    papers 

that this shipment has been sanctioned by the 
appropriate body in America only after they 
had received an assurance from this 
Government that there will not be any peaceful 
nuclear explosion.    I am not advocating any 
nuclear explosion.   But who are they to ask us 
to give them such an undertaking?    To get 
uranium that undertaking had been given by 
Shri Morarji Desai and the Government.   At 
least it is stated in the report or    in    the 
explanatory note which has been circulated by 
the nuclear committee that this shipment is 
being made for larger diplomatic interests.    
Are we offering ourselves to    the   nuclear   
blackmail now?    Is it a matter of self respect? 
Is it how you maintain the .self-respect of the    
country? Everybody   in America knows that 
only after giving an undertaking to  the United 
States of America  and  the Carter adminis-
tration has India succeeded in getting this 
present shipment of 12 tonnes of uranium  for  
Tarapore  project.    This is happening.    Many 
other things are there, as far as this 
Government    is concerned. I do not know. 
We  think  that  the  previous   Government 

was a capitalist Governments There was no iota 
of socialism in it at all. There is no difference of 
opinion at   all on that    score.    But all    the 
negative    features    of    that     Government in 
the    economic    field are being     accelerated     
now    by     this Government.    Indira Gandhi 
Government started giving concessions in  a big 
way to multi-nationals and monopoly capitals in 
1973 and  1974 forgetting their  electoral  pledge    
of  1971. Now you are accelerating these pro-
cesses  by  giving  them  more  concessions.    
What  was  done    under    her regime covertly 
or under some cover or  pretext or some kind of    
excuse, you are doing in  a blatant manner. Is   it   
accidental     that   changes     are being made in 
the bureaucracy? 

Those who have been known for their love 
for free enterprise and free market economy 
and tho^e who have connections with 
monopoly capital are now being put in 
important positions in the economic 
ministries and other 
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ministries of the Government of India. Can 
the Government deny this? Let their names 
be disclosed. We have been in this House for 
quite some time and we know some of them. 
We know what their role has been in the past 
and how they functioned as emissaries of the 
World Bank and how come of them have 
come from the World Bank to take important 
positions in the economic and other Min-
istries of the Government of India. This,  Sir,  
is very dangerous. 

We are being driven into the process of 
reversal of economic policies. What has 
happened to your pledge to the workers? You 
have not given them anything. You have not 
fulfilled your electoral pledge in regard to 
bonus and CDS. You are, on the other hand, 
giving all sorts of arguments as to way you 
cannot do it. You should have given these 
arguments  when you went to  the    polls. 

Sir, taxation and other matters I need not 
go into. The monopolists are making profits 
now as never before and the process will 
continue today. Sir, the prices are rising. 
During the past four months, during the 
regime of this Government, the prices have 
risen by four per cent and during the past one 
year, rise of more than fifteen per cent has 
taken place and the prices of all the essential 
commodities, barring, for the time being, 
sugar perhaps, riave gone up. What are they 
doing to check this price rise? 

Well, the Chief Ministers' Conference will 
be called. We have known many such Chief 
Ministers' conferences. Prices are not going to 
fall on account of the Chief Ministers' 
Conference. There is a need for a policy 
change now. You have to take over some of 
the consumer goods industries like textiles, 
sugar,, etc. in the public sector and you must 
have physical control over some essential 
commodities. You have to take over the 
foreign drug industry. But what have you 
done here? You have given a free hand to 
these people.    Is  this the way  to  control 

the prices of essential commodities? Is this 
the way to control the distribution of the 
essential commodities? A free market 
economy is in operation. Now, Sir, this 
Government is complaining about hoarding 
and profiteering. Some weeks ago, Sir, we 
were told that this Government had come to 
an understanding with the monopolists who 
were pressurised to declare that they would 
not raise the prices for seven months. Have 
they not raised the prices during the past 
seven months or during the last three months 
or four months of the Janata power? Now you 
are forced to say that they have let you down. 
It is your policies which encouraged them all 
along the line. That is our main problem 
today. 

Therefore, I seay that the Janata Party 
definitely stands for a rightist shift in the 
economy and that is very clear and day by day 
it is becoming clearer. Why had Mr. Chandra 
Shekhar to issue a statement from the nursing 
home condemning your previous Industries 
Minister? And then you changed the portfolio 
of the Ministers. You have sent him 
somewhere and Mr. George Farnandes has 
come now. Mr. Fernandes has come now to 
the Industry Ministry. Has Mr. Fernandes 
come to the Industry Ministry with dynamite 
to blow up the monopoly capital? No. He has 
not come with dynamite to the Industry 
Ministry to blow up the monopoly capital. He 
is, and he has come, as a member of the 
Government and he will be carrying out the 
policies of the Government and the policy of 
the Government is clearly biased in favour at 
the multinations and the monopoly capital and 
it is blatantly anti-working class. Therefore,, 
you will see what an exhibition of the Janata 
power is. 

Yes, they have done certain good things. 
They have restored the democratic frights and 
liberties. Sir. the nightmare of emergency is a 
shame for all of us. Today, all of. us are 
ashamed to think that there 
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was the emergency nightmare and there were 
the excesses and so on. Sir, the crimes of the 
emergency call to my mind horror and nothing 
but horror. We would not like to go back to 
those days. Have we climbed out of all the 
nightmare of the emergency in order to deliver 
the nation to the capitalists' plunder and to the 
depradation of the monopoly capital? That is 
what I would like to ask. No. It is not for that 
that you ended the nightmare of the 
emergency. You have done it to put the nation 
on the road to economic progress and social 
advance and for raising the living standards of 
the masses and to build our nation On an 
independent economic foundation. 
Everywhere. Sir, they are doing the wrong 
thing. These are the things to be discussed and 
not the petty things here and there. 

Sir, these people are very grateful to this 
Government and to -the past Government also. 
But for their crimes during the emergency, but 
for their excesses during the emergency, my 
Janata friends Mr. Raj Narain and others, 
would not have been there and they would 
have been sitting here. Therefore, the greatest 
gain of the emergency for you is your power 
and I think the greatest beneficiary of the 
emergency is the Janata power, the Janata 
Party. We are ail sufferers and the people are 
the sufferers. The people wanted to do. away 
with the caucus, the unconstitutional or extra-
constitutional power or authority, to tear down 
the emergency that silenced the nation and 
tried to defile the society. You yourself have 
said all that and you went to the people for 
getting their votes on that score only. But that 
has given you a cover today for everything 
that you do. Every thing that you do becomes 
a heroic act. Even if you remove a minor bad 
law which had been passed in the past, you 
appear in the robe of a hero. 

The previous regime   has   put you in  this   
great   position,   advantageous 

position. But, friends, now come down to 
earth and see what you are doing. In the 
States where they have got power, what are 
they doing now? 

In every State where the Janata Party has 
come into power, the Harijans are being 
harassed—in Bihar, in Orissa, in Uttar 
Pradesh, in Madhya Pradesh, and so on. 
Explain it. It is no use merely writing letters 
to Chief Ministers. Something bigger has to 
be done. Sir, the Harijans take the Janata 
power as a challenge against them. Jagjivan 
Babu, your Minister, is complaining against 
it. He seems to be very upset; this is what I 
find by reading the newspapers. May I know 
from men like Jagjivan Babu, what steps they 
are going to take in this matter, what steps he 
is going to take along with his other col-
leagues in order to put a stop to this violence 
against our Harijan brothers and sisters? I 
should like to know. 

Sir, these are some of the things. Therefore, 
on this Appropriation Bill I do not know what 
to say. Friends, we have only seen the 
consolidation of their power—power,  power 
and more power. But they do not see that the 
power is for the people; it should be for the 
people. Their consolidation of power is 
helping the exploiting classes like 
monopolists, who are very happy today. Sir, I 
may tell you that Mr. Goenka has taken 
exception to my statement that he has foreign 
accounts. Sir, he has asked me to prove that 
he has a foreign account in a Swiss bank. Sir, 
if I could prove the foreign accounts in the 
Swiss Bank, the Swiss Bank would not have 
been the Swiss Bank and I would not have 
been in the Rajya Sabha also .  .  . 
(Interruptions) 

Sir, I would like to have a little more 
information about Mr. Goenka. He had 
written to some of his friends. Between 
December 1976 and February 1977, the 
Enforcement Directorate obtained certain 
counterfoils of cheques, running into thou-
sands of dollars, issued by Mr. B. D. Goenka 
and Saroj Goenka. The Enforcement 
Directorate also got the original  receipts of 
school fees,  run- 
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King into thousands of dollars, through 
the Swiss bank, about Miss Aruchi 
Goenka daughter of B. D. Goenka. The 
Enforcement Directorate also got a letter 
written by Ramnath Goenka, asking 
somebody in Europe to obtain financial 
help for the wife of a former Chief 
Justice of the High Court of Madras. 

Now, these are facts. Files are there. 
The documents are there. Now, therefore, 
get them here. Sir, Mr. Goenka says that 
I have to prove it. I can ask my friends 
there. Kindly come to my help. I have 
given you the facts and figures. This is 
how things are being done. 

Sir, another  thing I would like to give, 
before I sit down .   .   .   (Time bell rings)   
...  I am finishing. An officer, whose name 
was D. K. Guha, started cases against Birla 
and Shaw Wallace.   As   a  result  of     
investigation, W. D. Jone, Director of 
Hindustan Motors,  was  arrested   for  
helping  in the    contravention    of    
foreign    exchange regulations,  involving 
Rs.     7 crores.      Shri J.  P.  Singh,    
Finance Secretary,    ordered  the  arrest     
and search in  October,     1969.  Then    
the United Commercial Bank entered into a 
fraud of forward booking of about one 
million pounds worth of foreign exchange 
on the last  working    day before the 
devaluation.   Reports were suppressed as a 
result of some intervention.   They know 
all these things. The Calcutta office of 
Shaw Wallace was   searched.    Lots    of    
documents were found.   These documents 
are in the possession of the Government. In 
one file No.  D.   104,  which contains 
many    pages,  it will    be    seen—the 
document    is with them—that Shaw 
Wallace  was   making  political  donations  
to   a  very    important  political 
personality     of     Madhya     Pradesh. 
M|s Shaw Wallace, in 1970-71,   were 
making donations to a veteran politician of 
Madhya Pradesh who lived here in Madhya 
Pradesh House in order to help some 
people here. It   is there.   Now, Sir, the 
documents have been  seized.    These  
documents   are there   with   the    
Government.   You should bring them and 
tell us. 

You know I am a good man and I never  
mention the names unnecessarily. These 
things are there. All these things have been 
suppressed,    Why? Some people are 
shirting loyalty. What happened as a result 
of this search? That officer was victimised. 
Shri D. K. Guha has been victimised. He is 
no longer  in the service because wrong 
entries were made in his confidential 
record.  He was  reverted to  the Income-tax 
Department and then forced resign.  This  is 
what happened.  This is  happening even 
now. Where    are these  officers?   
Yesterday,  a question about Kohinoor 
Mills   came and    in that connection the 
Reserve Bank of India Governor Mr. Puri,   
was mentioned.   He was in the Punjab    
National Bank and the caucus had him 
transferred from the Punjab National Bank 
to the  Reserve Bank of India as a  
Governor. Why don't you    tell us these 
kinds of things.    Yesterday I raised,  a 
question asking the Government to give us 
information about the number of companies 
which have shares in  Maruti  and     which    
have been    helped by the Public    finance 
institutions including the nationalised 
banks.    The Government has     given the 
answer. The information is being collected.    
Very  good.  Collect  information. But I 
have already collected it.      According    to    
my    incomplete information, there are 
various    companies    holding    shares    in    
Maruti Limited.    Kapadia  is     one of 
them. Do you know how much 
accommodation they have got from the 
nationalised    banks and   from the   
financial institutions.   According to my 
incomplete figures, it is 14 crores of rupees. 
It  may  be  much  more.   Why  delay it? 
Yesterday, you replied:   Information   is  
being   collected   and  will  be laid on the 
Table of the House to the extent possible. 
How much time will you take? 

Sir, I do not want to go into any such 
thing. In the end, I should like to say that 
from the economic stance of the Janata 
Government, it seems that the Janata 
Government is out to reverse some of the 
nationally accepted policies such as 
public sector and 
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building a modern industry. If the country has 
to be strong, it must be a modern industrial 
country and modern industry cannot be built 
on Mr. Charan Singh's fads or Mr. Charan 
Singh's ideas. Modern industry has to be built 
by utilising to the fullest possible extent the 
scientific and technological revolution. 
Science and technology is very . important in 
developing modern industry. How do you do 
it? Under the British, we missed the Industrial 
Revolution. Must we miss under the Janata 
rule the technological and scientific revolution. 
This is the question I put before you. The line 
they have chosen is that we have no scientific 
and technological revolution and we do not 
develop modern industry, which is possible 
only under the commanding position of the 
public sector,, and we are asked to rely on 
monopoly capital, the local industrialists and 
we give some encouragement to the kulaks and 
landlords in the rural areas. That will not be 
building a national economy. 

National economy in a developing country 
facing the problem of poverty, the problem of 
unemployment, of hunger, of destitution, of 
disease, of sorrow and, suffering has to be 
built on the solid foundation of public sector, 
of radical agrarian reforms which must be 
attuned to improving the living conditions of 
the people by promoting social justice and by 
giving socialist orientation to our economy. 
But nothing of the kind. 

Mr. Charan Singh said that socialism is 
bogus. He said that democracy and socialism 
cannot go together. May I say, Sir, the 
Preamble of the Constitution says both of 
socialism and democracy? Mr. Charan Singh 
seems to have decided not to respect the oath 
of office under the Constitution. It is very 
clear now: taboo socialism, denigrate the 
great Jawaharlal Nehru, talk about Gandhiji 
go to the Gandhi Samadhi, take the oath in 
order to form the Government.   Having taken 

the oath,, go and attack the Harijans and start 
atrocities against them. Is it the Gandhian 
way? Is it Gandhian to placate the monopoly 
capital in the manner in which you are doing? 
Is it the Gandhian way to deny the working 
class the bonus and withhold the 
accumulations under the CDS? Sir, these are 
some of the questions. Sir, the trouble has 
started now. Whenever the reaction wants to 
do something wrong in the social and 
economic life, they counterpose Gandhi's 
name to progressive ideas, to progressive 
trends. And even they counterpose Gandhi's 
name to Jawaharlal Nehru's name. 

{Time bell rings) 
Sir, I have spoken enough. I hope I 

provoked my friends enough. Here is the 
Janata power sitting. How many power 
centres are there inside? Interestingly enough, 
they have decided upon the two-party system. 
Mr. Chavan said that they are trying to crush 
the Congress. Let the Congress look at itself. 
Mr. Prafulla Sen of Calcutta says that the 
Congress must be put back to dignity. A good 
idea, perhaps, they have given. Now, here 
what are they doing? Here the Janata Party 
has a party within the party. Well, previously, 
we had a state within the state, constitutional 
authority and extra-constitutional authority. 
Today, we have the Janata Party and within 
that Party we have the BLD and Jana Sangh 
parties ruthlessly going ahead with their plan, 
carrying out them. Sir, you are creating a 
crisis. Sir, we have seen that under the 
system, they will not be able to save 
democracy. Democracy is unsafe in their 
hands as it had been in the hands of the 
previous Government because unless we deal 
with the monopoly capital, with the hoarders 
and profiteers and with the landlords for 
whom democracy is an anathema and who are 
hostile to democracy, hostile to the working 
class people, democracy cannot he 
safeguarded for long. Therefore,. Sir, we see 
in the ways of the Janata power the signs of 
creating a crisis in our polity, in our economic 
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and political system. In any case, Sir, the 
time has now come for the nation to be 
alerted against the Janata power. 

Sir, the Janata power, during the last 
three or four months has made one thing 
clear. This power is meant, more than the 
previous power,, for exploiting the 
classes. They want to go one better on 
what the previous Government did in the 
matter of economic policies. 
Concessions had toe. gun to be given 
much earlier. They are giving more and 
they want to go ahead. They are 
exploiting the discontent of the people" 
against the past regime and the tragedy 
of it is that the people's mandate is being 
misused in this manner in order to 
strengthen the position of the exploiting 
classes. I do hope, Sir, that there are 
many people in the country who will see 
through this danger and take necessary 
action. I do not see any alternative before 
the country in the Congress. The 
Congress Party is no alternative to the 
Janata Party. 

(Time bell rings) 

THE VICE-CHAIRAN (SHRI 
MAQSOOD ALI KHAN): Please con-
clude now. 

SHRI BHUPESH GUPTA; Nor is the 
Janata Party an alternative to the 
Congress Party. Progressive, democratic 
and left forces must rally together to 
build up an alternative. (Time bell rings). 
The two-party system concept is 
preposterous and the time is past when 
between the Janata Party and the 
Congress Party they can solve the 
problems and take the nation forward. 
The time has come for the nation to take 
the decision to build up a third 
alternative—the alternative of the 
patriotic left, democratic and progressive 
forces—who will take the nation forward 
along the path of democracy, inspired by 
the ideas of socialism because only under 
socialism can we realise the dreams of 
our country and achieve the objectives 
that we have set before us. And the 
Janata Party has to be fought.   Thank 
you. 

 

[The  Vice-Chairman   (Shri   Shyam 
Lal Yadav) in the Chair] 



207      Appropriation   (No.  2)   [ RAJYA SABHA} Bill, 1977 208 

 



209      Appropriation   (No. 2)     [ 20 JULY 1977 ] Bill,  1977        210 

 



211       Appropriation   (No.  2)   [RAJYA SABHA] Bill,  1977 212 

 



213    Appropriation   (No. 2)     [ 20 JULY 1977 ] Bill,  1977 214 

 



215  Appropriation   (No, 2)   [RAJYA  SABHA] Bill, 1977 216 

 



217   Appropriation   (No.  2)     [ 2 0   JULY  1977] Bill,  1977 2l8 
 

 

"Once we did not join the industrial 
revolution, it was the reason for the 
slavery of India. If India will not join 
the technological revolution, India 
cannot afford not to be slave of the 
European countries." 
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The infra_structure required for the 
economic growth has 'been built up during 
25 years under planned economy    under    
the      Congress    rule. 

 
A strong industrial base has been built up for 
various power projects and industrial projects 
in this country  by the Congress  
Government... 

(Interruptions) 

Agricultural development with the potential 
of ever-increasing production has been... 
(Interruptions). All this has become possible 
mainly due to scientific and technological 
competency which was due to Jawaharlal 
Nehru's vision in the country. We are the third 
power in scientific and technological 
development, next only to the USA and the 
USSR. We have built up buffer stocks of 18 
million tonnes of foodgrains and there are 
foreign exchange reserves of its. 3200 crores. 

 

 

(Interruption)
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SHRI S. W. DHABE (Maharashtra): 
When Mr. Bhupesh Gupta is allowed to 
speak for more time, why should he not 
be allowed to do so? 
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"The Constitutional rights enunciated in 
the Directive Principles of the State Policy 
are proceeded on an organised basis and 
the Fifth Five Year Plan will be completed. 
Parliament has accepted the socialist 
pattern of society as the objective of social 
and economic policy. These important 
developments necessitate a fresh statement 
on industrial policy. The Constitution of 
India, in its preamble, has dec. lared that it 
aims at securing to all its citizens: Justice, 
social, economic and political, Liberty of 
thought, expression, belief, faith and 
worship, Equality of status and 
opportunity, and to promote among them 
all Fraternity assuring the dignity of the 
individual and the unity of the Nation. The 
State is trying to promote the welfare of 
the people by securing and protecting, as 
effectively as it may, a social order in 
which justice, social, political and 
economic shall inform the institutions of 
national life and property. Further,, the 
Industrial Policy Resolution says that the 
States shall, in particular, direct its policy 
towards the citizens, men and women, 
equally for a right to adequate means of 
livelihood." 

 
"The basic and general principles 

were given a more precise direction, 
and Parliament accepted in Decern, 
ber, 1954 the socialist pattern of 
society as the objective of the social 
and economic policy. The in 
dustrial policy and other 
policies must, therefore, be 
governed by the principles of 
that direction. In this first category 
will be the industries, the future 
development of which will be the 
exclusive responsibility of the State 
and the second category will con 
sist of industries which will be pro 
gressively State-owned, in which 
the State would, therefore, generally 
take the initiative in establishing 
new undertakings." 
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SHRI KALP NATH RAI: 

"The industrial undertakings in the 
private sector have necessarily to fit into 
the framework of the social and economic 
policy." 

 
"The rural and small scale industries 

will be supplementary to the key sector 
industries." 

 
SHRI KHURSHED ALAM KHAN 

(Delhi): Mr. Vice-Chairman, Sir, before I 
inflict another speech on the Minister, I 
would submit that the Minister, has been 
listening very care fully to all these speeches 
and I hope he would bear with me also far a 
little while. 

Sir, before I speak on the Appropriation 
Bill, I feel tempted to say that this year's 
Budget was disappointing and the Budget 
proposals were not designed to ensure price 
stability, to achieve a faster rate of economic 
growth and to promote social justice. It fails to 
inspire or give much hope in the future also, 
as the areas and spheres in which continuity of 
thought and  planning  was  neces- 

sary have been completely ignored. This is 
obviously due to the fact that our hon. 
Finance Minister earlier had made us believe 
that the state of economy of the country was 
depressing and in bad shape. This we were 
asked to believe in spite of the well-known 
fact that we had a food buffer stock of 18 
million tonnes, the balance of trade was most 
favourable and industrial output increased by 
about nine per cent in 1976. In fact, the Indian 
economic scene has been chang-ing very 
rapidly during the last few years. The public 
sector has over the years come to occupy a 
very prominent place in our economic 
development. The concessions which the hon. 
Minister has announced have not gone to the 
poorer sections because he has refused to give 
any concession on biris, which are smoked by 
the poor people, but he has been kind enough 
to allow concessions on luxuries for the rich 
people. 

Now, dealing with some of the items 
mentioned in the Schedule, I should like to 
say, regarding the Ministry of Chemicals and 
Fertilisers, that in view of the increased 
production of crude, it is necessary that we 
should now reduce the incidence of excise on 
petroleum products. It is very necessary 
because this will also reduce the cost of 
transportation in the country, besides the cost 
of fertilisers for our farmers, a very essential 
requirement  of the country. 

As regards the allocation for the Ministry of 
Communications, its performance really does 
not justify a li. beral allocation. As is well 
known, we always receive inflated telephone 
bills and whenever a reference is made, we are 
told that the bills are computed by the 
computers. But I would like to know how 
many computers they own, how many compu-
ters are in working condition and how many 
have been knocked out for a long time and are 
not in working condition. 

Similarly, Sir, no doubt we do not mind 
meeting all the demands of the 
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Ministry of Health and Family Welfare, but 
we must get our money's worth. Gross 
mismanagement in hospitals, poor food, lack 
of medicines, these are very common things 
today. These should be looked into. The pa-
tient should be looked after well. As regards 
the Rural Health Scheme, it may be good, but 
one thing has completely been ignored and 
that is the Unani system of treatment. In fact, 
the Unani system of treatment is a system 
which has got its roots in this country. If you 
go by the name only, it does not mean Yunan 
or    Greece. 

In regard to allocation for the Home Ministry,  
it  must be admitted     that the  expenditure on 
police  has   enormously   increased.   But   their   
performance is most disappointing and    de-
pressing. It is a known fact that Hari jans  and     
minorities  have  been  the target of harassment 
by the police authorities   and  the   police  have   
never come to their rescue in times of com-
munal tension  and     other     troubles. Then  
how  can  we  go  on     spending large sums on 
such a force which is not in a position to give 
protection to a large  section of the  population 
of this   country    For   instance,   I   would like 
particularly to mention here the role of the CRP 
and the BSF. They have never added to their 
reputation wherever   they   have   been   
deployed. Our   experience   of  their   
deployment is a sad commentary on their 
performance  and   it  is  necessary  that this 
aspect is  looked  into very  carefully. In fact, 
we expect that they will give us more sense of 
security, security of life  and   property.   But  
on  the   contrary  we  find  that     they  have  
been Responsible   for   more   offances,   they 
have been responsible for more trouble  in  the 
name  of     keeping  peace, wherever  they have 
been     deployed for keeping  peace and for 
protection of  the  people.  The  minorities  
particularly  have     got  a  lot  of     grouse 
against these two Forces, the CRP and the  BSF.   
Not   only   have   these   two Forces  failed   to  
give  protection     to the minorities: I must also 
admit that in the matter of recruitment in these 

Forces the minoritiees have been completely  
ignored.   And  how   long   are you going to 
ignore them? This is a very sad commentary 
on the performance  of these two Forces.  I     
hope something can be done in this regard and 
the Home Minister will move and do  
something  to ensure that the minorities  also  
get  their  due  share  in recruitment  to     these     
Forces.   Another   important   thing  which   
has   re lation  to   the  Home  Ministry  is  the 
proposed   Minorities     Commission   as has  
been promised. We     expect that this 
Commission will be set up soon and   that   
this      Commission   will   do some really 
useful service to the minorities  and it will not 
be     another ordinary type  commission  with 
advisory powers but without any effective 
control and without any real thing to be done 
for the people. 

Similarly,  Ministry  of Civil     Supplies, in 
spite of generous allocations, we must say, has 
failed miserably in its basic duties.  The public  
distribution  system  is most  defective.  Prices 
are increasing day by day in fact they are   
soaring   so   high   that   soon   they will be out 
of the reach for the ordinary people of this  
country.     Today we find the prices are rising 
rapidly and all the appeals of the Government 
have  failed   to   produce   any   results. Do you 
think that by making appeals to  the  traders  or 
to the  manufacturers you can achieve the 
desired   results?   If  you   are  thinking  in  
these terms, then I must say really you are sadly 
mistaken and you will be greatly disappointed. 
The Government has to move fast and 
effectively in    this regard and let us hope that 
the Union Government's decision to call a con-
ference of the Chief Ministers to evolve a 
national policy to hold the price line will 
produce some results.    But I must warn here 
that no half-hearted measures will produce 
results and the   Government  will     have   to   
take some   really   effective   steps   ignoring 
the interests of the traders who have been their 
benefactors in the past and from  whom  they  
still  expect     some better results. 
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As regards Ministry of Shipping & 

Transport I would like to say that this 
Ministry has failed to provide the necessary 
shipping  facilities for the Haj pilgrims. Last 
year the Haj pilgrims had to face a lot of 
trouble and a lot of inconvenience due to the 
failure of the scheduled sailings. This year we 
hope that they will not have to face similar 
difficulties now that the passage money has 
been increased and the poor Haj pilgrims will 
have to pay a much higher fare than what they 
paid last year. Therefore, we naturally expect 
that this year they will be able to provide 
adequate sailings and sailings in time. 

Regarding Ministry of Tourism I would 
like to mention that generous allocations for 
tourism and its infrastructure are really 
necessary. But the present set-up of the 
Department of Tourism is not suitable for 
doing the job that they are doing. And it is for 
this reason that every year they failed to 
utilise their allocations and at the end of every 
year we find large sums of money remain 
unutilised because they are unable to spend 
the money on the schemes and programmes 
and projects that they have undertaken to 
complete during the year. Tourism is a highly 
competitive industry and therefore the present 
set-up must be changed and it should have 
more autonomous functioning so that it is in a 
position to spend all the allocations and really 
build up an infrastructure for the tourists that 
we expect to visit this country. Under the item 
'other expenditure of Home Ministry' the 
Union Territory of Delhi needs special 
consideration. No doubt Delhi's budget for 
1977-78 is Rs. 214.84 crores, which is a slight 
improvement over the last year's allocation. 
But Delhi has its own tale of woes to tell and 
therefore we expect that the problems of 
Delhi will be solved in a realistic manner. The 
real problem in Delhi is that there is no 
unified single authority and there are half a 
dozen Ministries  involved  in  every project 

or work in Delhi. It is, therefore, absolutely 
essential that Delhi should have a unified set 
up with its own legislature. I must remind the 
Janata Government that in their election 
manifesto for Delhi they had promised that 
they would provide Delhi with its own 
legislative Assembly. I do not know why they 
are not coming forward to implement their 
own promise that was made at the time of 
election. 

Delhi's population has already crossed 
about 45 lakhs and it is ex. pected that by 
1981 it will be about 55 lakhs. Even now the 
basic civic services are completely outsripped 
by the requirements. Therefore, additional 
grants have to be made for electricity, for 
transport, for water supply and housing 
accommodation. In fact Delhi is now a city of 
short, ages and unless more generous funds 
are provided, it will not be possible to meet 
all the requirements of this capital city. 

Hospital and health service facilities are 
completely outsripped because Delhi's 
hospitals and health services do not only 
cater to Delhi citizens. A large number of 
people come to Delhi from neighbouring 
cities and towns and therefore it is necessary 
that more hospital facilities should be 
provided. For this Delhi needs more generous 
grants than have been provided in the budget. 

Education facilities also need special 
attention. I do not know why Delhi has still 
no legislature of its own. This is beyond my 
comprehen. sion. Janata Party had given a 
definite promise that Delhi will have its own 
legislature. I would like to know the reason 
why this election promise has not yet been 
fulfilled. 

Delhi's police is most inadequate and 
requires complete reorganisation as it is 
evident from the increasing crimes in this 
capital city. No doubt schemes for 
underground railways have been made for 
other metropolitan cities like Bombay, 
Calcutta and 
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Madras. It appears nothing of the sort is 
thought of for Delhi and it seems the city is 
already underground. 

I think Delhi should have its own Acts. 
New Delhi borrows Acts from other States. 
Sales tax is a very important matter for Delhi 
because Delhi has got its own distributary 
character. Therefore, we must look into the 
matter and find out whether this high rate of 
sales tax in Delhi does affect its distributive 
character adversely or not. 

Lastly I would like to say about the 
provision for the national capital region. The 
implementation of this scheme is rather 
disastrous. Unless you do something about 
the imple. mentation of this scheme, I am 
sure it will not be possible for us to reduce 
the pressure of population or other things in 
Delhi. Therefore, the implements tion of this 
scheme is most essential for which adequate 
and generous provision has to toe made. 

Regarding the redevelopment of the walled 
city, Shajahanabad requires special 
consideration because you would be 
surprised to find that this area has got a 
density of population at the rate of 800 per 
square mile. Umless something is done and 
done earfier, it" will not be possible to 
provide relief to the people there who have  
already suffered very heavily daring the 
Turkman Gate incident. And, Sir, I hope that 
it would be possible for this Government to 
do something to rehabilitate those people 
very soon.    Thank you,. Sir. 

SHRI VISWANATHA MENON (Kerala): 
Sir, to give promises and to get voles: This 
was the trick play, ed by the Congress during 
the last thirty years. They were giving pro-
mises and they were getting the votes and 
they were ruling this country. For the first 
time, the Janata Government has come to 
power and it has come into the picture. These 
people also gave- some promises. But, un-
fortunately,  one  after another,   they 

are forgetting the promises they made to the 
people in this country at the time of the 
elections. So, the same steps that were taken 
toy the Congress are being taken by the 
Janata Government also. Sir, it is really un-
fortunate that within these three months, all 
those promises have been thrown to the 
winds and they are forgetting their promises 
which they had made in their election 
manifesto. Sir, in their manifesto, they said a 
lot about bonus and about scrapping the CDS 
and so on. But, when it came to actual 
implementation the story is different. The 
bonus question has not yet been decided. 
They promised 8.33 per cent bonus to the 
workers. But they are not in a position to do 
anything about it even now. About the CDS 
also, the same thing is there. Though they 
have scrapped the CDS, they have done 
nothing to pay back the money already 
deposited. When are they going to pay it back 
to the workers? They brought forward a Bill 
in the Lok Sabha and got it passed. But they 
are afraid of bringing it here in the Rajya 
Sabha because they are sure that it would be 
defeat, ed. So, why not they pay it back to the 
workers with grace? I say this because it is 
workers' money and it is not the money of the 
Government. 

Sir, with regard to the other issues also, we 
face the same difficulty. After the dark days 
of those 19 months, Sir, we have got the civil 
liberties back. I accept that and I congratulate 
the Government. But the story ends there. 
Afterwards, Sir, what is happening in the 
country now? They are trying to act against 
their own promises on the question of bonus 
to the workers. Now, in my own State, For 
the last one month or so, there is strike in the 
Central Government industrial units, the 
HMT and the Modern Bakeries. The workers 
are agitating there and they are asking for 
some relief. But the Gov. ernment is sitting 
tight on the question and the Central 
Government is not intervening and doing 
anything. They are trying to put the blame on 
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the State Government because the State 
Government is run by the Con. gress Party 
there. The State Government cannot do 
anything in the matter and they say that they 
are helpless because they are Central 
Government units. The HMT and the Modern 
Hakeries are facing the strike by the Workers. 
The Labour Department and the concerned 
Minis, ters are keeping mum and sitting tight 
on the question. This is not the way to deal 
with the workers who have stood by you 
during the elections. The workers were so 
sincere in their words and they are now being 
treated very badly, especially in my State of 
Kerala. Again,, in the case of Thumba also, 
the same situation prevails. The workers 
working in this project are agitating for their 
rights and their demands are genuine. This 
portfolio is with the Prime Minis-ter. But he 
is' also sitting tight and he is talking in the 
same old language the language of the 
Congress. This is very bad. This kind of 
treatment to the workers should be changed. 
Otherwise, Sir, the same thing will happen to 
the Janata Party as it happened to the 
Congress because you cannot treat the people 
like animals. 

Now, Sir, I would like to come to another 
important question. It is about the freedom 
fighters. In Kerala, a series of freedom fights 
had taken place like Kavumbai, Kayyoor, 
Muna. yan Kunnu, Punnapra Vayalar etc., 
which have not been recognised by the 
Central Government, tout which have been 
recognised by the State Government. 

Even now the attitude of the pre 
sent Central Government is the same. 
There were so many struggles 
against the British. They also fought 
against the autocratic rule of 
princely maharajas. All these 
struggles were recognised by the 
State      Governments. But      even 
now, just like the Congress Government, the 
Janata Government is not prepared to 
recognize them and help these freedom 
fighters.    This is 

very bad. These things must be changed. I am 
not expecting any wonderful economic 
change from this Janata Government, 
because the Janata Party and the Congress 
Party represent the same class. But at least, 
do small things. They can do some thing, but 
they are reluctant to do them. 

My learned friend, the Minister of 
Communications, is here. What is happening 
in his Ministry? In 1974 there was the 
railway strike. There was a strike in P. & T. 
in Kerala as a fraternal action to the Railway 
strike, and some twenty-five persons are still 
out, although the railway employees have 
been taken back by Prof. Madhu Dandavate. I 
hope that he will also consider to take back 
those P. & T. employees who went on strike 
in 1974. Sir, such victimisation is still there. 
Even now the present Janata Government is 
run by the same bureaucrats who were 
running administrations during Indira era. So 
my humble submission is this. I do not expect 
any wonderful things from this Government. 
I am not wanting that. But at least these small 
things can be done. These twenty-five P. & T. 
employees who were thrown out for fraternal 
action may be taken back. Such things must 
be done, otherwise this will have very bad 
repercussions all over India. 

Sir, I now come to another important topic. 
I was the first person who took up the Rajan 
case in this House. I informed that Rajan, an 
engineering student, was killed in jail. I 
asked: "Where is Rajan, we want Rajan." The 
first reaction of the then Home Minister of 
Kerala was that the boy had not been 
arrested. But finally he had to come before 
the Kerala High Court and say that he was 
arrested and he died. That is the position 
now. But what is happening now in Kerala? 
All over India the excesses committed during 
the emergency have been looked into, but in 
Kerala it is left to the State Government. And 
the State Government is arranging a big 
farce. Some police officials are arrested. The 
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Minister who gave orders is still not 
arrested. Police officers are arrested, and 
they were let off on bail. The judgment of 
the Kerala High Court in the bail petition 
has clearly indicated that the charge-sheet 
is a humbug. Nobody will be convicted 
on that charge-sheet. In the judgment it is 
clearly stated that nobody can be con-
victed on this chargesheet. The police 
officials were let off on bail. Some 
dramas are being conducted in Kerala. 
But the Janata Government is merely 
looking on. I was surprised to see Mr. 
Charan Singh who talks like a very 
strong, iron man, when it comes to 
Kerala, he has given a clean chit and said 
that in Kerala everything is good. He is 
interested only in U.P. He has given a 
clean chit to Anthony and said: Anthony 
is doing everything good. But we have 
seen the attitude of the State Government. 
Now, that issue has been thrashed out in 
the State Assembly and it has come out 
that Mr. Karunakaran, the then Home 
Minister, of Kerala knew that this boy 
was under custody and when he got my 
letter, he had given directions to the I.G. 
Police that Rajan should not be treated as 
a MISA detenue. My humble submission 
is that if the Centre is sincere about these 
things, then they should intervene at this 
juncture and the Central Intelligence must 
take up the investigation. Otherwise, with 
the present chargesheet, all the accused 
persons will be let off. Sir, I press this 
because there was not only one death in 
Kerala. There were 27 deaths in Kerala 
jails during the emergency. All these 
things are being covered up. All these 
things were not known. Now, one by one, 
things are coming out. I want to pay a 
tribute to the Kerala High Court because 
it is at the instance of Kerala High Court 
that Rajan issue has come to such a stage 
that Mr. Karunakaran had to go before 
the court and say: "Rajan is dead. I was 
not aware when I said that Rajan was not 
arrested''. Without proper investigation, 
Rajan case will go and all the accused 
will be let off without any punishment. 
My humble submission to the Home 
Ministry is that they should come forward 
at this juncture 

and order a reinvestigation of the case 
by the Central Intelligence and not by 
the local police officials of the Kerala 
State. 

Sir, I come to another important point. 
The Janata Government claims that it can 
rule this country without MISA. Then, 
why do they not scrap it? Why have they 
not scrapped it? My allegation is that the 
Janata Government has used it in 
Kashmir against the National Conference 
workers. MISA was used against them 
during the elections. It is very bad. They 
talk high things, but they act as small 
fellows. I understand when you attack 
Mrs. Indira Gandhi. We also attack 
Indira Gandhi. But that does not mean 
that you are doing correct things. You 
are also using MISA. Indira Gandhi was 
also using MISA. Indira Gandhi wanted 
to make India 'Indira'. But if Charan 
Singh wants to make India as his India, 
we are not going to stand by that. My 
humble submission is that if the Janata 
Government is sincere in its promises, 
then it must change its attitude. They 
must act according to the promises that 
they have given and they should work 
accordingly. 

SHRI HAMID ALI SCHAMNAD 
(Kerala): Is MISA not to be used against 
the black-marketeers and the hoarders? 

SHRI ' VISWANATHA MENON: 
Even they must be given a chance to go 
to the court of law. Even if a person is a 
hoarder or a black-marketeer, he must be 
given a chance to go to the court of law. 
The judiciary's powers or the judiciary's 
jurisdiction must be respected.   That is 
my position. 

(Time  bell rings) 

SHRI K. B. ASTHANA (Uttar Pra-
desh): That is the position in law. He can 
go to the court. 

SHRI VISWANATHA MENON: If a 
person is arrested under MISA, he 
cannot go to the court. MISA is still on 
the statute book.   Why do they not 
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scrap it? You should do it. You are not 
doing it. You are also using MISA. 

Then you are speaking of bi-party 
system. We are not for that kind of thing. 
We are not going to support bi-party 
system because there are other parties 
like my party, Communist Party of India 
(Marxist), which is a small party and 
which stands for the down-trodden 
people of this country. We are not going 
to support this kind of bi-party system. If 
Kamalapati Tripathi comes- to this side 
and Advani goes to that side, it will not 
be for the good of the people. My party 
stands for the people, for the working 
classes and for the downtrodden of this 
country. Sir, with these words, I 
conclude. 

6'P.M. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Now, Shrimati 
Purabi Mukhopadhyay, 

SHRIMATI PURABI MUKHO-
PADHYAY: Not today. I am not going 
to speake for only five minutes, Sir.   It is 
already 6 o'clock. 

THE VICE-CHAIRMAN (SHRI 
SHYAM LAL YADAV): Then we ad-
journ for the day. The House stands 
adjourned till 11.00 A.M. tomorrow. 

The House then adjourned at 
one minute past six of the clock 
till eleven of the clock on 
Thursday, the 21st July, 1977. 
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